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s aiagd i TSRt J=AraT
T faeedt, 592, 2026

FT.3T. 2233().— FeEIT TFT A, I TSHRT AT, 1956 (1956 F7 48) (Rrer =i =0
THT I<h ATETAAH FHgl TAT ) T &7 3F T STLTT (1) F 7T ST 6T T2 AT GLH1L & G2 Tdad
SY TSI HATAT T ATSEAAT HEAT .. 759(E) @ 12/02/2026, ST 91T % TSI, STETLTI,
AT I, T 3, ITEE (i) F THRTIAT i T2 o7, G [S0d TS % a9 ™orer & NH56 = .57, 685.886

o .97 710470 (FaTS 44.784) T o LT TSTHN o (FHIT (ATETH / T A HT a1, M), FALE,
T ST TATAT (0 37 AT & 3veg A= § FAfAide i 7 ool a7 F o serg i
oo i ot ;

ST Ih ATEG=AT &7 1. 759 (37) A 12.02.2026 FT AL I<H ATEITHAH il 1T 3 F il ST
(3) % =T AT 25/02/2026 T fafaer arese” $fiw "T etz At Srear” =1 | TRTiera o 12 o,

STEITeh HETH STEERTLT &l 1T 3-7T o dgd 1< AT I g% &, ore 7% o= o = 8 & se9er
St &9 8 Foem B @ m;

3147 G1/2026 @)
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ST TETH AT 7 3h STTSTHIH ol 1T 3% il ST (1) F AT H, Fea (T TLRTE FHl AqAT
o zd g,

qA: A, hralq TLRTE, TAH TR ol Ioh TS TTH T S UL AT 36 AT AT T 91T 39
T ITLTT (1) BT T& RAT T TANT Fd g, g AT HLAT g T 36 AT § AHEe i &1 @i
TSI o for st foar st =R

T T, e 1T TLHTY, I ATATAAH 00 91T 3 AT ST (2) AL | T =TT FdT g o
TH ATEGEAT o TSI § T 9T, I AqgAT H AT GH a9 et § I grae arcdieasd &9 9
Fra T TR | A2 g SIruaft |

AT
ST ST o Fa9mT 5o § NH56 % T .#1.685.886 & & #1.710470 (4TS 44.784) F foIT arsie &t

ST ATAT AT Higd AT HL=AT T2a f=awom

TS & ATH: &4 IEEEIEIEHCECIE
%ﬁ'aﬁ agu EeAr || (AR TER | (AR HR || R EETeT | g Raes
bl (FFATH) SfRFAT T A
1 2 3 4 5 6
JATAH T ATH: TTFaT
M &7 ATH: JIATE (@)
1 790 (T EE (s FT 0.0061|[w9rar, freram
AT 625/2) THHATE, TTATE
THGATE, AIHATATE
THATE, fErear
qeTa Taars
T, ATAITATE
MEEIERIGIEH
IERSELRIEE I ES
UEIECECRIEICE]
EECEIERICIEGH
TATHFHTE AHAATS
URIECMCREETIES
EECEIERICIEGH
AL AYTATE
Tefa, 790 (T
5 FAT 625/2)
2 791,792 (T |[fRsft T 0.012[FreraTs “fge,
SERELS TATE AT,
627/1,627/2)
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AL 0T ST - AT

Trfere, e
THRTAATS T TaeET
ERELIEIES
THTANTE, AT
FHTATs, forgaET
Forqer gemerTe
T, THTE,
fereraT gemerars
TeTTe, TS
FATAATE AT,
SAAATS FUTAATS

o o
Alad, dqdldd
TATAATE T,

TITATATS FETAATS
Tfed, ataey

TATAATE T,

791 (T 9
FHTH 627/1)

3 793 (T 99
Y 626)

0.02

AT HATS,
TLITATE TATSITE,
UEEREEEEIE
T, sfEEaTs
e a4,
TATT AT
UBIECMERICEIEY

TEd, 793 (AT

T 797 626)

Tiel T TTH: T

4 164 (T 99
FaT 102/2)

0.0014

FATATE WIGATE,
qrifererTer AigaTS
AT AIGATE,
KR CLERIECIE]
FAATHATE HGWTE,
ERIECKEXIEN
TATI HEATS
164 (old Survey
no 102/2)
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5 165(TAT 73 Fa7 |[fsft T 0.001|[FTHAATE TZTATE,
102/1) TSTATE AGTATE,
TTLATE AETHATE,
TRITATE AETHTE,
SfATATE ARTE,
TUTTAATS AZTATE
- 165 (T &
= 102/1)

Total 0.0405

[FT. . Bodeli-Vapi-2022/3D]
g T, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 5th May, 2026

S.0. 2233(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, S.O. 759(E) dated 12/02/2026 published in Gazette of India, Extraordinary, Part Il, Section 3,
Sub.section (ii) issued under sub section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafter referred to as the said Act), the Central Government declared its intention to acquire the land specified in
the Schedule annexed to the said notification for building (widening/four laning etc.), maintenance, management and
operation of NH56 on the stretch of land from Km 665.686 to Km. 710.470 (Length 44.784) in the District of Navsari
in the State of GUJIARAT

And whereas the substance of the said notification S.0.759(E) dated 12/02/2026 has been published in "The
Times of India" and "Divya bhaskar" both dated 25/02/2026; under sub-section (3) of section 3A of the said Act,

And whereas objections have been received and the same have been considered and disallowed by the
Competent Authority:

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the Competent Authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the Competent Authority and in exercise of the Pawars
conferred by the sub-section (1) of section 3D of the said Act, the Central Governinent hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose,

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Goverrument hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief Description of the Land to be Acquired with or without Structure, on Khanpur-Karwad National Highway 56
Falling in the Stretch of Land from Km. 665.686 to Kat. 710.470 (Length 44.784) in the District of Navsari in the

State of Gujarat
State: GUJIARAT District: NAVSARI
SI. No. Survey/Plot Type of Land Nature of Area Name of Land
Number Land (in Hectares) Owner/Interested Person
1 2 3 4 5 6
Taluk: Vansda
Village: Bartad(Kha)
1 790 (Old survey ||Private Agriculture 0.0061||Jashuben is the Widow of
No 625/2) Ramtubhai, Edubhai
Ramtubhai, Manabhai
Ramtubhai, Widow Sudhaben
Raviabhai Ganvit,
Bhaveshbhai Raviabhai
Ganvit, Hiralben Raviabhai
Ganvit, Urmilaben Amratbhai
Ganvit, Pratikkumar
Amratbhai Ganvit,
Vipulkumar Amratbhai
Ganvit, Anilkumar Amratbhai
Ganvit, 790. (Old Survey
Number 625/2)
2 791,792 (Old Private Agriculture 0.012|[Nathubhai Bhikhubhai,
survey No Ratnubhai Bhikhubhai,
627/1,627/2) Somiben is the widow of

Dhakalbhai, Jhinabhai
Dhakalbhai, Mankiben
Dhakalbhai, Widow Situben
Dudhalbhai Ganvit, Somiben
Dudhalbhai Ganvit,
Rameshbhai Dudhalbhai
Ganvit, Chhaganbhai
Dudhalbhai Ganvit, Navsiben
Dudhalbhai Ganvit,
Govindbhai Dudhalbhai
Ganvit, Saviben Dudhalbhai
Ganvit, 791 (Old Survey
Number 627/1)
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3 793 (Old survey ||Private Agriculture 0.02||Savliben Santubhai,

No 626) Sureshbhai Nevajibhai,
Geerjuben Devlubhai Ganvit,
Arvindbhai Devlubhai Ganvit,
Shantaben Devlubhai Ganvit,
Vinodbhai Devlubhai

Ganvit, 793 (Old Survey

Number 626)
Village: Khanpur
4 164 (old Survey ||Private Agriculture 0.0014{|Chhanabhai Mandubhai,
no 102/2) Shantilal Mandubhai

Dhirubhai Mandubhai,
Vishnubhai Mandubhai.
Manchiben Mandubhai,
Kanayyabhai Mandubhai,
Dinaben Mandubhai, Elaben

Mandubhai
164 (old Survey no 102/2)
5 165(old Survey ||Private Agriculture 0.001||Karsanbhai Lahanbhai,
no 102/1) Dajibhai Lahanbhai, Palubhai

Lahanbhai, Dahyabhai
Lahanbhai, Arvindbhai
Lahanbhai, Ganpatbhai
Lahanbhai, 165(old Survey no
102/1)

Total 0.0405

[F. No. Bodeli-Vapi-2022/3D]
SHAIKH AMINKHAN, Director
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